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LEGISLATIVE ASSEMBLY.

WE, the undersigned, Members of the Select
Committee to which the Bill to provide for the
fostering and development of the wire and wire
nail industry in British India was referred, have
considered the Bill and have now the honour to
submit this our Report, with the Bill as amended
by us annexed thereto.

2. The object of the Bill is to give the wire and
wire nail industry a reascnable time in which to
shew whether it can satisfy one of the principal
conditions laid down by the Indian Fiscal Com-
mission, namely, ability to supply itself frcm indi-
genous sources with the raw material it requires.
This condition the Indian Steel Wire Prcducts
proposes to satisfy by impcrting and installing a
mill for the manufacture of wire rcd frem steel
billets produced in India. If the Bill is passed we
consider that Government should batisfy them-
gelves on the point whether the industry hes taken
definite steps to put itself in a positicn to manu-
facture wire and wire nails from indigenous material
and, if it has not done so, should bring the matter
to the notice of the Legislature at its next Session.

New DrLHT ;

The 13th February, 1932.

We copsider that a provision should be added to
the Bill to exempt the prcposed duty on wire and
wire nails frcm the cperaticn of the surcharge
impceed by the Indian Finance (Supplementary
and Extending) Act, 1831. We have done this
by adding a new clause 3.

We reccmmend that Government should have
the questicn examined whether during the period
before a mill is erected in India for the manufac-
ture of wire rcd, it wculd be pcssible without detri-
ment to the industry to exempt by notification
under secticn 23 cf the Sea Custcms Act certain
kinds of wire frcm the prctective duty. In i
this reccmmeondaticn we have particularly in mins
the larger sizes cf wire uzed as electrical conductors.

3. The Bill was published in the Gazette of
India, dated the 6th February, 1932.

4. We think that the Bill has not been so altered
a8 to require re-publication, and we recommend
that it be passed as now amended.

R.K.SHANMUKHAM CHETTY.
G. RAINY.

EDGAR WOOD.

SATISH CH. BEN.

L. V. HEATHCOTE.

G. MORGAN.

*B. DAS.

8. C. MITRA. -
MOHD. AZHAR ALL

B. V. JADHAV.

HARI RAJ SWARUP.
R. 8. SARMA.

*Subject to a minute of dissent (nthciaiciansNsenputtammemnisaly.
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MINUTE OF DISSENT BY Mz. B. DAS ON THE RKPORT OF THE SELECT COMMITTER
ON THE WIRE AND WIRE NAIL INDUSTRY (PROTECTION) BILL.

I differ from my collengues and feel that no
case has been established for giving additional
protection to the wire and wire nail industry.
The industry at present receives the concession
of exemption of imported rod from duty and the
Tariff Board has recommended continuance of
thia exemption. With this part of the recom-
mendation I entirely agree.

The Tariff Board further recommends a pro-
tective tariff of Rs. 45 per ton on imported wire
and wire nails which my colleagues endorse
and from which I dissented. The Tarifl Board
bases its recommendations on suppositions, pre-
sumptions and speculations which even weighed
with the majority as to recommand that ‘‘Gov-
ornment should satisfy themselves on the point
whether the industry has taken definite steps
to put itself in a position to manufacture wire
and wire nails from indigenous material and if
it has not done so, should bring the matter to
the notice of the Legislature at its next
session.”

That Tarif Board assumes that the Indian
Steel and Wire Products will buy in the near
future a rod mill. Yet it observes, ‘‘The rod
mill in question, on which the case for protec-
tion depends, is still only a possibility, however
reasonable that possibility may appear.”” The
application for protection was confined to one
firm—a private proprietary concern, on whose
fair promises the protection has been given. Yet
I was surprised to find that my colleagues do not
wish to endorse one of the fundamental recom-
mendations of the External Capital Committee
embodying the main principles of protection as
have been laid down by tbe Indian Fiscal
Commission.

¢ Where the inveitment carried with it the control
of an undertaking, we consider it reagonable
that when Qovernment grants partioular con-
cessions to the industry of which that under-
taking forms part it should exercise such control
over the undertaking as will ensure that the
benefita of the concession accrue primarily to
*the country."

This should be equally true in case of invest-
ment of Indian capital. The question is whether
the well-being of the community is being served
by giving protection of an industry which belongs
to one person only and on whom the State

GIPD—L308 LAD—16-2-32--750,

exerciseg no control in granting this protection.
In the case of the Indian Steel and Wire Pro-
duots the proprietor is already receiving and
will continue to receive a bounty in the shape
of exemption of duty on imported rod. It
should be laid down by legislation that firms
or persons receiving guch concessions or bounties
must conform to certain rules and conditions
such as, maximum use of Indian raw materials
and Indian stores, employment of Indians, and
safeguarding the interest of workers, and also
converting themselves into joint stock concerns
at actual ocost and selling shares to the public
without premium. The Legislature will have to
face these problems sooner or later in view of
the insistent demand by capitalists for more and
more protection.

Protection must be discouraged where it gives
s firm monopoly or where it presupposes instal-
lation of new plant and machinery. The party
here intends to invest money on & wire rod
plant if protection will be granted. I further
understood that a firm in Karachi also wants
to instal a similar plant. I could not have
access to evidence before the Tariff Board which
has not yet been published. From informations
supplied I am not satisfied that the firm is in
a position to meet the requirementg of the
public at an early date. In 1980-81 India's
import of wire hag been 12,300 tons and wire
nails 12,400 tons. The total output of the firm
of hard bright wire in 1980-81 was 1,819 tons
and nailg 1,654 tons. Again, the firm purchased
the present plant at a very low price from its
original owners and if this protection to wire
nail industry be given, it would mean sole mono-
poly to thig particular party.

No case, in my opinion has arisen to give
protection to wire rod industry as the plants
have not been purchased and as the present
manufacturers depend entirely on foreign rod for
manufacture or wire nailg and wire. I therefore
reiterate my recommendations above that the
Indian Legislative Assembly should only
exempt imported wire rod from duty for this
industry and also teke steps to enunciate obli-
gations to the Btate and community for con-
cessions received by applicants for protection.

B. DAB,—16-2-82.
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[As amended by the Select Committee.

{Words printed in italics indicate the amendments
suggested by the Committes.]

A
BILL

TO

Provide for the fostering and developmens ;f the
wire and wire nail industry in British India
WHEREAS it is expedient, in pursuance of the
licy of discriminating protection of industries

in British India with due regard to the well-being

of the community, to provide for the fostering and
development of the wire and wire nail industry
by increasing the import duty leviable, with certain

-exceptions, on wire and wire nails, for the period

of two years ; 1t is hereby enacted as follows :—

1. This Act may be 1c‘}e,lledI the Wire and Wire
ail Industry (Protection)
Short title.  Act, 1032,

2. (1) In Schedule II to the Indian Tariff Act,

Amendment of Sche- 1894, there shall be made VIII of 1894

dule II, Act VIIT of the amendments specified
1894. in the Schedule to this Act.

(2) The amendments made by sub-section (I)
shall have effect up to the 31st day of March,
1934.

3. Notwithstanding anything contained sn sec-

Bar of operation of Uton 4 of the Indian
asotion 4, Indian Finance  (Supplementary
Finance (Surplemen- and Extending) Act, 1931,
lary Jond Estending) (he gdditional duly of ocus-

’ ) toms imposed by that section
shall not be levied or collected on iron or steel wire or
wire nails comprised ¢n Item No. 149 of Schedule
II of the Indian Tariff Act, 1894,as inserted
by Item No. 2 of the Schedule to this Act.

THE SCHEDULE.
(See soction 2.)

Amendments to be mado in Schedule II to the
Indian Tariff Act, 1894.
1. In Item No. 61,—
(a) for the sub-item—
“InoX OB STEEL nails and washers, all
sorts "’
the following sub-item shall be substituted,
namely :(—
“IRON OR STEEL nails and washers, all
sorts, not otherwise speocified. ' ;
and
(b) for the sub-item—

* ImoN orR STEEL wire, including fencing-
wire and wire-rope but excluding wire-
netting”’

the following sub-item shall be sub.
stituted, namely :—

“InoN or STEEL barbed or stranded
fencing-wire and wire-rope. "

2\In Part VII, after Item No. 148, the followi
dtem ehall be inserted, namely :— e
“149 Iz0OXN OR STEXL—

(a) wire, other than barbed
’ or stranded fencing-
! wire, wire-rope or | » Rs. 46 per
’ wiro-netting ; and J toa."
|
|

®) wire neila.
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GOVERNMENT OF INDIA,

LEGISLATIVE ASSEMBLY
DEPARTMENT.

Report of the Select Committee on
the Bill to provide for the foatering
and development of the wire an
wire nail industry in British India
with the Bill as amended.
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